" at the request of Shri M.L.Verma to pay the said

CCP stands disposed of. Notice of contempt
discharged. .
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For the Petitioner .o - Sh.Shyam Babu,Counsel

For the Respondents . Sh.M.L.Verma, counsel

ORDER (ORAL) .
(By Hon'ble Mr.Justice V.S.Malimath,Chairman) —

After hearing Shri Shyam Babu,counsel for
petitioner . and Shri M.L.Verma,counsel for the
respondents,we are satisfied that the respondents
are required to pay Rs.SOO to the petitioner
towards cost as directed by the Tribunal in its

order dated 28.8.92. We grant two weeks' time

amount of Rs.500 to the petitioner 1in <cash or
by a cheque tb be tendered to the petitioner's
counsel drawn in favour of the pe%itioner. In
view of the statement made at fhe bar Dby
Sh.Verma that the said amounf will.be paid within

two weeks' time, recording his statement, this




